
Sri. Bireridra Nath Sinha. 

1/27.11.95 

H PKL 

PKL 

Shri, K. L. Paswan....,, Registrar Incharge. 
.... 

The learned Counsel for the applicant is present. 

The Defects noted under itcñi no. 6i78,10g11,2 & 22 of Vh, 

Scrutiny Report must be removed by 7.12.95 witliit fail. 

(M. L. Paswan) 
Registrar I/c 

Shri. N. K. Lal 	Registrar 
S.... 

Nobody respon on behalf of the applicant. \ 

pointed out in the Scrutiny Report must be COmpJ 

next date. Put up on 21.12.95 for removal of defec 

. 	 . 	(N. K. Lal) . 	
Registrar 

3/22 w  12 . 95 

7 

q 

PKL 

Sii 	N.. !(.: al.......: Registrar. 	 - 
. S • •• 	 . 

Learned Counsel Shri. R. K. Shukla appears on behalf 

of the applicant. At his request, put up on 09.1 • 96 for 

removal of defects. 

( N. K. Lal) 
Registrar 



q- 

4/9. 1  

PKL 

5/16.1.1996 

I 2.96  

PKL 

Shri. 	N. 	K. Laai., s.... 	egistrar,  

Learned Counsel Shri 	R. K. Shukiia is present on 
be ha if of the app ii Can ,. .Dfe cts pointed ott 
in the Scrutiny Report to be removed by the applicant 
by 16.1.96, 

( K.Lal) 
Re istrar 

Shri N.K.Là1. Regi trar 

.Shrj. D. G. Dustidar, proxy counsel. for Shri 

R. ic &hukla is presen . For removal of defects.,-' 

list this case  on 5. 2.1996. 

.. • (N.icLal 	) 
Registrar .  

Shri.. M.. 	Paswa*., ••• Registrar Incharge. 
•••.ø 

Defects have not been removed. List on28.2.96 for 

removing the defects. 

( M. L. Paswan) 
Reg strar I/C • 
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/28.2.96 
	

Shri, M. L. Pa swan, Registrar Incharge, 

Learned Counse Shri R. K. Shukia is present on 

behalf of the applicant and prays that he want$to file a 

fresh applicaxtion and further he prays that the I.P.O. 

of thisa application be permitted to use in new applicat- 

PI(L 

	

ion. prayer allowed. Put up on 8.3.96 for filing the same. 

Registrar I/C 
( M. L. Pa swan) 

.1996, 	 Shri'N..R-swin, Registrar I/c 

Pi14-  of fresh petin on the subject1  List on 

3. 4 1996 for filing frcsh petiton. 

( N,L.Paswan ): 
Registrar I/c 

iO/1O. 4.1996 hri M.L.paswan, Registrar I/c 

Lj 

fr
or £i1ig fresh application, list this 

c8se on 8.5.1996. 

( N,L.Paswan ) 
SKJ. 	 Registrar I/c 



CL7.. 	 () 

cLte4-' L 	&t1, 

11/08.05.96 Shri. M. L.  Paswan Registrar Incharge. 
_. 

t.. 
The fresh petitior on the subJet has not beei\ 

filed. In the circumstance, one more chance is giv f 

filing the WX fresh app1iation, fixing 24.05.96. 

M. L. Paswan) 
P1(1 
	

Registrar I/C 

12/24 .5 .96 
	

Shri M.L.Paswan, Re istrar I/c 

The fresh petiti n on the subject 

\1 .has not been filed. ]fl the circumstance the 

' 	 applicant to file fresh ap lication by 31.5 .96. 

/1i 	 ( M.La,Paswan ) 
Registrar I/c 

14/6,6,95 	Stir! M.L.Paswan, Registrar I/c 

Defects have been remoTed in Fresh O.A. 
Let it be listed before the Hç,n'ble Bench on 
9.7.96 for admission, 

( M.L.EsWan!) 
Registrar I/c 

SKS 
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OA — 320/96 

p 

15.1 9.7.9. 
	 Counsel for the applicant : In person. 

Hea—rd Shri B.K. Sinh, the applicant who appears 

in person. He is agitating aoainst rejection of his 

representation against the adverse remarks communicated 

to..hirn for the year 1983-84. The rejection order was passed 

by the Government of Bihar on 23rd March, 92 as per 

Annexure-1. He ws also communicated rejection throuh 

Annexure —2 which, is dated 5.5.92 and •thnexure —3 dated 

22nd July, 92. The applicant"s alleqation is that all 

these communications did not disciosa the mind of the 

Govt. why they had rejected his representation. The 

applicant was not able to satisfy me why he waited for 

filing this OA when he received the last communication 

in July, 92. This matter is grossly de yed and hit by 

law of limitation. It 'is accordinoly dismissed as not 

maintainable at this staqe. 

(N.K. Verma) 

Member (A) 


